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Place: New Delhi 

Date: .10.2024 

RESPONDENT NO.4 

THROUGH 

(SUNIL TYAGI) (PANKHURI JAIN) 

(JUVAS RAWAL) 

Counsels for the Respondent No.4 

ZEUS LAW ASSOCI A TES 

2, Palam Marg, Vasant Vihar, New Delhi - 110 057 

Tel.: 011- 41733090; 88102137251 zClls@zeus.fi rm.in 
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O.A. NO. 620/2022 

IN THE MATTER OF: 

KAUSHAL KISHORE VISHWAKARMA 

VERSUS 

STATE OF PUNJAB AND OTHERS 

/ AFFIDAVIT 

... RESPONDENTS 

I, Tarun Kumar Batra, S/o Shri Kundal Lal Batra, aged about 58 years, RIo NFL 

Township, Bhatinda, Punjab, do hereby solemnly affirm and state as under: 

I. I am the Chief General Manager of National Fertilizers Limited, Bathinda - i.e., 

the Respondent No.4 in the present proceedings. I am fully conversant with the 

facts of the case and thus competent and authorised to swear this Affidavit. 

2. This Hon'ble Tribunal vide Order, dated 28.08.2024, in the captioned matter 

Application, was pleased to direct Respondent No.4 to file an upto date status 

report as to the measures required to be taken for suitably increasing the number 

of contractors for disposal of the quantity of carbon slurry stored at Respondent 

No.4's unit. The present Affidavit is being filed in compliance of the same. 

3. It may be noted that a Reply, dated 27.02.2023; an Affidavit, dated 31.07.2023; 

an Additional Affidavit, dated 03.10.2023; another Additional Affidavit, dated 

22.11.2023;, and Action Plan, dated 05.02.2024,' have also been filed on behalf 

of the Respondent No.4 in the present proceedings before this Hon'ble 

Tribunal. The contents thereof are not being repeated herein for the sake of 

brevity and the same may kindly be read as part and parcel of the present 

Affidavit. 

CURRENT TATUS AND COMPLIANCES 

4. As mentioned in the Action Plan doted, 05.02.2024, the Respondent No.S 
4 

commenced the re-li fling of the corbon slurry from the ponds of the Respondent 
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No.4 fr 111 23 .11.2023 in furtherance of Amendment No.2 dated 08. 11.2023 , to 

the Sal Order No. 393 . 

5. In tenn of the Order dated, 13.03 2024 passed in the t' d A I' . . cap lone pp IcatlOn, an 

oral undertaking was g iven by Respondent No.5 to the Hon ' ble Tribunal 

committing to collect lift, transport, and utili ze the entire quantity lying in the 

ponds o f Respondent No. 4 within the committed timc i.c. 30.09.2024. 

Furthermore, in terms of the Letter, dated 22.06.2024, sent by the Respondent 

No.5 to the Respondent No.4 , reaffinned his commitment to lift 100% of the 

material within the committed time. 

to the 

ndent No.4, requesting for a further time extension of about 12 months 

from 01.10.2024 to 30.09.2025 to complete lifting of the balance slurry from 

the ponds. 

Copy of the Letter dated, 29.07.2024, sent by the Respondent No.5 to the 

Respondent No.4 , is attached herewith and marked as DOCUMENT - 2. 

7. In Reply to the above mentioned Letter dated, 29.07.2024, by way of its Letter 

dated, 21.08.2024, the Respondent No.4 reiterated that the commitment to lift 

the complete slurry lying in the ponds of Respondent No.4 was given by the 

Respondent No.5 to the Hon ' ble Tribunal , therefore, the proper authority to 

grant such an extension would be the Hon 'ble Tribunal and not Respondent 

No.4. Moreover at that time Respondent No. 5 was not having the valid 

Authorization from PPCB for Collection & Transportation of Hazardous Waste 

under the HWM Rules-2016 from Mis National Fertilizers Limited, Bathinda 

beyond 30.09.2024. 

Copy of the Letter dated, 21.08.2024, sent by the Respondent No.4 to the 

Respondent No.5 , is attached herewith and marked as DOCUM ENT -3. 

8. As on 03 .10.2024, there is an estimated quantity of 34500.600MT of carbon 

slurry lying in the ponds of the Respondent No.4. Since the re-lining of the 

carbon slurry commenced on 23 .51.2023, the quantit o f 3756.5 10MT of 

/' 
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carbon slurry has already been lifted by the Respondent No.5 the details of 
which are as fo llows: 

Date Quantity Lifted J MT) 
23.11.2023 

9.820 
08.12.2023 

20.860 
12.12.2023 

22.200 
15.12.2023 

23.130 
18.12.2023 

25.890 
19.12.2023 

9.640 
2 1. 12.2023 33 .860 
23.12.2023 10.100 
25.12.2023 21.490 
02.01 .2024 42.220 
06.01.2024 23.630 
15.0 1.2024 22.570 
20.01.2024 16.250 
30.01.2024 44.200 
05.03.2024 33.760 
06.03.2024 23.860 
07.03.2024 50.130 
09.03.2024 11 .250 
11.03.2024 70.460 
14.03.2024 23.060 
16.03 .2024 21.060 
18.03.2024 22.050 
19.03.2024 22.750 
23 .03.2024 26.930 
26.03 .2024 12.400 
27.03 .2024 25.430 
28.03.2024 14.210 
01.04.2024 73.390 
02.04.2024 59.340 
04.04.2024 26.360 
06.04.2024 26.620 
08.04.2024 62.550 
10.04.2024 32.980 
11.04.2024 . 36.210 
12.04.2024 28.590 
15.04.2024 33.820 
19.04.2024 47.840 
20.04.2024 32.640 
22.04.2024 40.330 
23.04.2024 27.480 
24.04.2024 24.890 
25.04.2024 29.130 
30.04.2024 36.530 
01.05.2024 55.200 
02.05.2024 48.070 
04.05 .2024 6 26.630 
07.05.2024 41. 140 
09.05 .2024 65.280 
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4r 
10.05.2024 24.030 
11 .05.2024 63.540 
13.05.2024 40.450 
15.05.2024 29.370 
17.05.2024 61.560 
18.05.2024 26.510 
20.05.2024 22.860 
21 .05.2024 54.050 
22.05 .2024 27.930 
23.05.2024 23.680 
24.05.2024 29.670 
26.05.2024 61.6 10 
28.05.2024 40.200 
30.05.2024 12.670 
31.05.2024 38.550 
03.06.2024 49.500 
05.06.2024 53.720 
10.06.2024 14.430 
12.06.2024 40.860 
13.06.2024 21.970 
14.06.2024 37.890 
15.06.2024 47.740 
16.06.2024 140.250 
17.06.2024 29.370 
18.06.2024 52.530 
19.06.2024 13.910 
20.06.2024 36.120 
21 .06.2024 14.870 
22.06.2024 56.160 
24.06.2024 61.620 
25.06.2024 32.930 
03.07.2024 13.350 
04.07.2024 14.830 
05.07.2024 29.330 
08.07.2024 38.820 
09.07.2024 8.740 
10.07.2024 . 13 .160 
12.07.2024 30.480 
13.07.2024 24.550 
15 .07.2024 39.130 
16.07.2024 12.600 
17.07.2024 36.800 
18.07.2024 13.580 
20.07.2024 28.460 
22.07.2024 13.010 
23.07.2024 23 .750 
24.07.2024 10.820 
25.07.2024 40.100 
27.07 .2024 35.450 
29.07.2024 7 36. 190 
30'()7 .2024 2 1.450 
16.08.2024 43 .6_0 
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5v 
] 7.08.2024 26.920 
19.08.2024 56.070 
24.08.2024 25.140 
25.08.2024 28.860 
26.08.2024 27 .060 
11.09.2024 27.130 
12.09.2024 ]2.960 
22.09.2024 26.170 
24.09.2024 55.340 
26.09.2024 52.420 
28.09.2024 54.360 
03.10.2024 37.080 

9. The Respondent No.4 vide email dated, 11.09.2024, requested the newly 

impleaded Respondent No.II - Metal Scrap Trading Corporation Limited 

(MSTCL) to provide an upto date list of registered parties specifically dealing 

in disposal of carbon slurry. In Reply to this email, Respondent No. I I vide 

email dated, 17.09.2024, clarified that as per the records Respondent No.5 Le. 

Mis Shubham Sales Co. is the only one dealing in carbon slurry. 

Copy of the email dated, I] .09.2024, sent by the Respondent No.4 to the 

Respondent No.1 I, is attached herewith and marked as DOCUMENT - 4. 

Copy of the email dated, 17.09.2024, sent by the Respondent No.11 to the 

Respondent No.4, is attached herewith and marked as DOCUMENT - 5. 

10. Thereafter, the Respondent No.4 with a proactive approach wrote an email 

dated, 14.09.2024 to Mis Mirzapur Metal Refinery (as they participated in the 

initial Tender flQated by Respondent No.4 for disposal of carbon slurry in year 

2019, 2020 & 2021), requesting them to confirm whether they are still dealing 

in disposal of carbon slurry. However, receiving. no reply, the Respondent No.4 

sent another email dated 19.09.2024 to Mis Mirzapur Metal Refinery, 

requesting them again to confirm whether they are still dealing in disposal of 

carbon slurry. However, during the telephonic conversation between the parties 

on 19.09.2024 itself, it was clarified by Mis Mirzapur Metal Refinery that they 

have stopped dealing in disposal of carbon slurry. 

Copy of the email dated, 14.09.2024, sent by the Respondent No.4 to M/s 

Mirzapur Metal Refinery, is attached herewith and marked as DOCUMENT _ 
6. 

8 
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Copy r the email dated 19.09.2024, sent by the Respondent No.4 to Mis 

Mirzapur Metal Refinery, is attached herewith and marked as DOCUMENT -

7. 

t I. In the meanwhile the Respondent No.4 vide email dated , 14.09.2024, also 

approached Mis Shivam hemicals, requesting them to confinn whether they 

arc till dealing in disposal of carbon slurry, as they participated in the initial 

Tender floated by Respondent No.4 for disposal of carbon slurry in year 2020. 

However, this email too went unanswered and the Respondent No.4 sent 

another email datcd 19.09.2024, requesting Mis Shivam Chemicals for its 

confirmation. In Reply to this email, Mis Shivam Chemicals vide email dated, 

20.09.2024 , clarified that while they are still dealing in disposal of carbon 

Shivam Chemicals, is attached herewith and marked as D0c;UMENT - 8. 

Copy of the email dated, 19.09.2024, sent by the Respondent No.4 to Mis 

Shivam Chemicals, is attached herewith and marked as DOCUMENT - 9. 

Copy of the email dated, 20.09.2024, sent by the Mis Shivam Chemicals to 

Respondent No.4, is attached herewith and marked as DOCUMENT - 10. 

Copy of the email dated, 23.09.2024, sent by the Respondent No.4 to MIs 

Shivam Chemicals, is attached herewith and marked as DOCUMENT - 11. 

12. The Respondent No.4 vide email dated, 20.09.2024, sent to Respondent No.ll, 

requested them to provide the list of all the previous registered buyers I parties 

who participated / registered for the auctions of disposal of carbon slurry. 

Copy of the email dated, 20.09.2024, sent by the Respondent No.4 to the 

Respondent No.1 I , is attached herewith and marked as DOCUMENT - 12. 

13. Thereaflcr, the Respondent No.4 wrote an Icttcr daled , 23.09. _024, requesting 

Respondent No.2 , to provide an upto dnle Ii t of Li n cd ntm t I'S . 

registered with Resp ndent No.2 who in turn C \lId 0 si. t in exp~diting the 

process of lifting the corbon s lurr~ lying in the pond~ f Rcsp nd~nt 0.4 

within u period of 180 days in II time bound mOllner. Response is nw ,ited. 
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/ 
opy of the letter dated 23 092024 

, '. , sent by the Respondent No.4 to the 

Respondent No.2 is attached herewith and marked as DOCUMENT _ 13. 

14. The Respondent No.4 vide email dated, 25.09.2024 once again requested 
Respondent No.II to provide I' f II . . a 1st 0 a prevIOus regIstered parties who 

participated / registered for the auctions of disposal of carbon slurry. However, 

ti I I date no response has been received. 

, ~~ Gf~Y of the email dated, 25.09.2024, sent by the Respondent No.4 to the 

I c§ ~~ 'I pondent No.1], is attached herewith and marked as DOCUMENT _ J 4. 
~ @t.:) r$-'\, 

~ ~~o~~ : 1 . 
s~ ~~QO ~~~"I h eafter, Respondent No.4 VIde email dated, 25.09.2024, once again 

~Jsted Mis Shivam Chemicals, to further provide: (il latest copy of sale 

order of carbon slurry executed by them; and (ii) date of expiry of the 

Hazardous Waste Authorization for dealing in c~rbon slurry. However, till date 

no response has been received. 

Copy of the email dated, 25.09.2024, sent by the Respondent No.4 to Mis 

Shivam Chemicals, is attached herewith and marked as DOCUMENT - 15. 

16. It is pertinent to mention that Respondent No.4 has been diligently uploading 

the information regarding the disposal of carbon slurry every week from 

Monday to Sunday on their websites by 5 PM, in compliance with the Order 

dated 28.08.2024, passed by this Hon'ble Tribunal. 

Copy of the main page of the website with the requisite infonnation being 

uploaded by the Respondent No.4, is attached herewith and marked as 

DOCUMENT -16. 

17. Letter dated 27.09.2024 was sent by Respondednt No.5 to Respondent No.4, 

requesting further time extension of about 12 Months from 01.10.2024 to 

30.09.2025 for complete lifting of the balance slurry from the ponds and also 

submitted the extended authorization from preB for collection & 

Transportation of Hazardous Waste under the HWM Rules -2016 from Mis 

National Fertilizers Limited Bathinda valid till 30.09.2025. Accordingly. to 

maintain the continuity in lifting of' Carbon Slurry Re pondent No.4 extended 

the lifting period upto 24.02.2025, in line with Hon,ble NGl Order dated 

28.08.2024 regarding completion of ~Oing of the mflteriol \ ithin 180 cloys from 
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the date of hearing (i.e. 28.08.2024). opy of Sale Order Amendment No.3 

dated 30.09.2024 is attached herewith and marked as DOCUMENT _ 17. 

18. It i submitted that there lot of intricacies are involved in the lifting and disposal 

of the carbon slurry under the said Rules which must be complied with. As 

stated above in the correspondences, carbon slurry can only be lifted by 

contractors authorised by the State or Central Pollution Control Board. 

Furthermore, carbon slurry cannot be sold directly to its end users in the open 

market. It has to be lifted with utmost care and precaution. 

20. Furthermore, in compliance with the Order dated, 28.08.2024 of this Hon ble 

Tribunal, the Respondent No.4 as mentioned above has taken considerate 

measures under its belt to ensure a speedy disposal of carbon slurry. It is further 

reiterated that the Respondent No.4 shall take all steps necessary to support 

Respondent No.5 or any other licensed contractor in its endeavour and expedite 

the disposal of carbon slurry lying in its ponds . 

... 
\
\ \ 1. I state that contents of this Affidavit, except the legal avennents, are true and 

(';) S correct to the best of my knowledge and belief. The legal avennents contained 
$ , ~ . d' . db 
~ ~ ~ herein are true and correct on the basis of the legal a vIce receIve y me and 
~ J' ~ 

r \. ~ c~elieved by me to be true and correct. 

t ~r J .. '?< ate that no part of this Affidavit is false = ;,::::;rial facts have been 

:. ~ concealed thcrefTom. !i"" "" ..."... -I Jt-h.iJ ~ 
<:... TARUN KUMI\I~ dATRA 

~ \J Ch ie f Gp n r rJ I MJ nage r DEPONENT 

~ r ~r-Id 4, ' •. '.H~ \ln t ~~ 
01 VERI FICATION: Na tio n .l l r ' r l ilize rs Limited 

~~ / OATHINDA·1S1OO3 

I, Tarun Kumar Batra, the above named Deponent, do hereb) verify that the 

contents of this A ffidavit arc true and correct and no material facts ha e been 

concealed therefrom. 

Verified at J3 t inda on this 0 day ofc1dlOber 20~ FIR 1m 
~ I I '"" ( 0 ~ I 0 as Clenuf\~ ~ anH g~nr. 

Sr. 10,1 0 ~ 1. t:c1l :, r .~r (). • •• ~ G.tte5te ~ ,I ')1> Y1 TARUN KUIV Ar l l\rl{ DEPONENT 
~ 01 I I D I.':Y.J 1A~ Ch lc f G 'n t' I J I M.ln a g , 

_ ,--- . , - ... .. ; " . .•• ... BrlAKAf t3 5 ·hr. ,,", '/th ,-I' :;"nl f ~ tl'r~ 
'4 OC1 2Qt~ - , X '}~ Advocate & NOl il~Yln d\.l · Na t on .11 r l' r t il' ll" S l llll ,t e d 
. _ .. h TA DY J Anoolnted ~Y.~?~~ 0 ~fl)u~f / OATHINDA.151003 
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~ SHUBHAM SALES COMPANY 
,SC; ARYA BHAWAN, OLD ANAJ MANDl, 
-..-Y ROHTAK-124001 

T, 

The Chief Manager Mat~, 
-' 

National Fertilizers limited, 

Sivian Road Bathinda. 

~ ~ +91 -90345-45447 
~ M: +91 -92167¥ 3543 

E-mail : shubhamsalescom@gmail.com 

Subject: Undertaking with respect to your Sale Order No. 393, Dt. 21.06.2024, for disposal of carbon 

material from designated 3 ponds at NFL Bathinda inclusive of Ash etc. 

Dear Sir, 

We hereby confirm as under: 

That, we will lift 100% materia l, i.e, undersize as well as oversize material resulting from the 

segregation process. 

That, once screenedl segregated, we will lift all the material whether it is ash, Soil with organic 

residue or carbon material in one go. 

Thais is for your information and necessary action please. 

Thanking You, 

Truly Yours, 
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/' 
/ 

/ . 
/ The Chief General Man~er, 

v ~ National Fertlll,er; Umlt1d, 

Sivian Road, 

(Amendment' NO.1 to Sale Order No. 393, Dated 21.06.2022.) 

July 29, 2024 

2. Our Letter Dt. 30.10.2023, regarding our request for re-assessment of 

quantity of Carbon Material laying in Pond No. 1,2 & 6, before January 2024. 

(Duly received by you on 30.10.2023) 

,./3. And endorsement of our claims W.r'.t. less quantity actually available, by the 

fresh evidence/information provided by you under our request through RTI 

appi ication Ot. 06.01.2024. 
, 

A. Your reply letter No. NFB/RTI/2023-24/44, Dt. 13.01.2024. (ContaininfLfQlL 

report (13 [)ages). 

y. Our Letter No. NFL/BTD/2024/007, Dated 11.03.2024, regarding problem of 

high percentage and contamination due to ash, soil etc. 

v6. Your letter No. NFS: ST/D/24-25/Carbon Slurry, Dt. 18.05.2024 . 

./7 Our letter Dt . 20.05.2024, reminder to letter Ot. 11.03.2024 for allowing 

mechanical screening of contaminated carbon material. 

./13'. Your letter i\i~ . NF8 : ST!D/24-25/Carbon Slurry, Dt.20.06.2024. 

vA Our le t ter Dr. 22.()6 .2024, regarding undertaking to lift all screened material. 
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/ !.: ) ,. 

Subject: Request for time. extension for complete lifting of balance Carbon 

Material from Pond No. 1/2 & 6. 

Dear Sir, 

From the information provided by you, and from the exchange of the 

correspondence so far, and from actual lifting effected at ground till date, and 

as per our fresh assessment, our apprehensions and observations conveyed to 

you in writing and during meetings a number of times earlier as well, have 

been authenticated, which clearly endorses our point that the actual quantity 

\] may not be more than 10,000 MT, which is almost 25% of the estimated 

quantity of 39600 MT. 

As a matter of fact this ambiguity has created very serious implications for 

both of us in the light of ongoing case under OA 620 of 2022, Kaushal Kishore 

Vishvakarma VIs State of Punjab, at Honorable NGT, New Delhi. The stated 

huge quantity which actually is not there has created a huge unanswerable 

iiability for you the occupier, as well as for us. 

Further due to high contamination with pond ash and withered in soil from 

pond embankments, and organic material from vegetation etc., the material as 

such is primarily required to be treated before processing for disposal to the 

actual user. 

Hence we are under severe duress and pressure to store the lifted material in 

covered godowns as per rules of the ppeB, as we find it very difficult to match 

cash flow required for lifting of the material. 

As a matter of the fact major parts of all the 3 Ponds have been cleared, and i 
we are quite hopeful to at least handover Pond No.1 and 2 by 30.09.2024, if 

rains remain moderate during this period. 

\,! But Pond NO.6 being most contaminated and having comparatively large area 

& stocks of the material intended to be lifted, will require screening of large 

quantity of mix material for complete removal of carbon as per PPCS 

directions. 

Hence we need further time extension of about 12 months f rom 30.09.2024 to 

30.09.2025. 
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I I ') I \ ( ~ ;;­
~. 

It is pertineht to menti(;m that, we have already received renewal of our 

authorization from HSPCB,~p~~ 30,09,2029. 

Accordingly we have already appiied with PPCS, Patiala for renewal of our 

authorization for <;ollect'ion, transportatio~ a~d sto;~ge-f~-3iio9.2029. 

Although we are trying our level best to tomple,te the maximum lifting within 

the validity of contract i.e. 30.09.2024, still we consid~r it important to notify 

your good self, the requirement for time extension well in advance. 

So you are kindly requested to allow time extension up to 30.09.2025 and 

oblige. We shall be highly thankful for this act of kindness and support 

necessitated by the unavoidable and forced circumstances and poor quality 

and condition of the material. It is further warranted by the legal matter 

pending before the honorable NGT, New Delhi . 

Sincerely You, 

Kindest Regards, 

+i 
N ! d i b· h S' . upm Elr I 109 IVla 

J \) 
Partner 

End: Copy of renewed authorization under HWM rules from HSPCB, valid up to 

30.09.2029, . 
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.-IppliC{lliol/ /la. :3TS3-lIlJY 

11II11I.w )' id: 15ROH2n i IJ2.' 

Dall!: 21,07C02.J 

-"'= Haryana State Pollution Control Board 
~$ 

C"mj\,?..(:} Regional Office, Haryana State Pollution Control Board Rohtak, SCO No. A-6, 

A-7 and A-8, First Floor, Sector- 36, Suncity Commercial Complex, Rohtllk-

12-1001 ".Email:- hspcbroroh@gmnil.colll 

No. :HWMIROH12024/31854039 DT: 22/0712024 

To 

i' .... f!s SHUBHAM SALES Co 
5.30 km Mile stone,Bhiw8ni Road Rohtak 
Rohtak 

Sub: Grant of Authorization under Hazardous and Other Wastcs(ManagcllIcnt & Transbollndry 
Movement) Rules, 2016 

1. Reference of application:3 I 854039 dated: 2210712024 
2. Kulbhushan arya of SHUBHAM SA~ES Co is hereby granted <In authorization for gencratioll . 

storage on thc premises situated at 5 :3~ kill Mile stone,Bhiwani Road I\ohwk 

Details of AuUlOrization 

is.No. Name or process and Category of Authorised mode o l'disposal or recycling IQuantilY 
I Hazardous Waste as per the Schedules I, or utilisation or co-processing. etc. 
I "and III of these rules 

II Purification and treatment' of exhaust GEl'l Llauthorizcd recycler O.S 
air, water and waste water from the ........ '1'1 Annum 
Itreatment fclants (~ETP's), 

I . Flue gas c caning residpe ." 

12 
. " 

Purilication and trcatment of exhaust GEPJUauthorizcd recyc ler 0.5 
air, watcr and waste water from the .... .... T/'\ l1num 
treatment plants (CETP 's), 
Chcmical sludge from waste water 
trcatment 

i , Production ofn itrogcnous and complex Aller Recycling sent to A( tunl User 30000 

I"' fert i I iz<.:rs, I T/.A nllum 
, Spcnt carhon - I 

i 

, 

j 
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14
1 . 
7:;} 
\ / 
/ 

1. 

2. 

(i) 

The alilhorizntion shall be val id for a period of 0 II I 0/2024 to 30/09/2029 /' 

Tlie authorization is subject to thc Following general and specific conditions :-

ApplicaiiQ/I 'w. :3r~5.;rI.l9 
Industry id: 15ROH2-I37<)]4 

. Dare: 2ii Di /JON 

t. , Ul)it~viq ·prQYidc propcr sampling arrangemcnts on their emission Sources and stacksas 
applicable. : , . " . 
2. Uni.t '~i11l1lcntioned adequatc acoustic enclosures/chambers on their DG SEl,'S with 'p'roper 
stack heIght as per pr~scribed norms and mcet the prescribed standards under EPRules, 1986. 
~, Unj~ wiI! cOI!lply all tne provisions of HOWM Rules, lOI6, E-waste Rules, PWM, Rules and 
BMW Rules 'etc; . 
4, Unit will obtain prior NOC/Permission from central Ground Water AuthoritY in easc undcr 
ground ,water resou rce is, used. 
5. ~nit will silblilit the Annual Report under HOWM Rules by 30th . • ftine every year. ' . 
6. U,[~it ",m,1I0! ~UIIIP or disposed off any ha:r-ard()us waste outside the lH:~mise,S uns,.cientifically 
and on IIn,:luthori1.ed site. Ullit will dispose off their hazardous waste only to authorizcd' by 
SPCWCPCB service provider I agency and will sublnit report to this office as per HOWM 
Rules 2016. ' 
7. Un if will generate / store hn1.al'dous waste inside the premises of tire unit as per rilcn'tiou~d in 
Rules of.HOWM Rules, 2016. 
8. Unit wilf'not usc [letcokc [lnd furnace oil as a fuel' in boiler or any other: activities witbout 
prior permission from HSPCB, CPCS, MOEF & ce, all concerned tribuuals/authorities/ 
cOIII 'missions, Hon'ble NGT New Delhi , Hon'ble Supreme Court ofIndia. " . 
9. Unit will comply the guidelines on 'Environment Management of Construction & Demoliti0l1 
W <!stc .!r;tiVIarch, lOti issu,c~ by Cl)CB. : ,'".' " ,' . '. . , :" , .' ·'l. . 

IO.: The hnit will all the directions issued time to time by SrCB, CPCB; MQ.EF ulld othei'St:i!e / 
Central Government Agencies. ' . 
1 f. That in case nny additional charg.es / fees / penalty etc. are found payablc towards this 
authorization llS per audit then the Sllllle shall be paid by the unit without :lIIy objection 
immediatCiy as and whclI demanded by this office. 
12. ,Ifat all}' stage found that unit was involve(1 in any past violatioil regarding Envi"qumcnt 
L'lWS / Ru!es / Acts then CTO/CTE/authorization so granted shall be revoked autonJ:lticillly & 
icgit lllction will be initiate again st the project proponent. . 
13. That this authorization will not provide any immunity from any other 
Act/Rules/Regulations applicable to the project/land in question. 
14. Unit wilt install display board at main gate of industry as per specifications of HOWM 
rules, 
15. Unit will dispose off their waste/spent oil of DG sets only to authorized recyclers by the 
HSPCB 
16. Unit will comply all the Act/Rules/Notification/Direetions i.e. HOWM Rules, E-waste Rules, 
PMW'Rules, BMW Rules, B:lttery Rules and MSW Rules etc 
17. Unit will ,a Iso maintai'll good housekeeping. 
18. S HpuJa.tion .of green belt outside the project premises such as avenue plautarion, plantation 
in vacant areas, social forestry etc. 
19. S!:lck emiss ion level should be s tringent than the existing standards in terms of the 
identified critical polllltunts. 
ZO. Un jt will maintain AQllc,.-el in the premises of the industry as per Ambicnt Air Quality 
St'lndarcls. 
21. The !lnit will obtuin a ll necessary cleara nces from the concerned authorities und will adhere 
to nil the applicable E llvirolllll c.nfal Laws/Acts/Notification regularly , In case of :1II), violation 
found at any st:J!'c, this lI uth orization und er HOW!\'l Rules deem cd revoked . 
23. Unit will sub7Jl it copy of previolls authorization undcr llOWi.,,[ Rules 
2~. ullit will dispose oj'fwas tc oil /Spcnt oil., Slag and Ash scientifically as pCI' the HWM Rules 
and g uidelines ofCPC B and ',: i11 hand over t.o a uthorized. agcncy Ip~r~on b)~ C~CB /HSPC~. 
25. Ullit will submit th e compliance r eport oj abovc mentIOned condItlOlls w,lhm 30 days fa lllll g 
whidl th is authorizi) tion ulltlcr HOWM rules will be revoked and legal ll ction will be initia te 
:Ig"ins t th e ti ll it. 
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Conditions of Authorization: 

" . , 
, \ 

_ ~ ,h i \.1) 
',-_/' 

. ApplicOIionno. :3!85·IIJJY 

!lIdllsfly id: !5ROH2437'J2.f 

Dall! : l]'Y)?, ! fi!.f 

Regional Offi~cl'.Rohtak 

For Haryana State Pollution Contrpl Board 

I. The authorised persoll shall comply with the provisiolls of the Environment (Protection) f\ Ct. 19S6. 
and the niles made there under. 

2. The a~lthorization or its renewal shall be produced for inspection at the request of an ofliccr 
nuthonsed by the State Pollution Control Board. 

J. The person authorised shall not rent, lend. sell , transfer or otherwise transport the hazardous and 
other \Vast~s· e:(c~pt wl~~t is pem!tt\ed ~hrq!l!i\h· this ~ulh.or.ization. 

4. Any unauthorised change is persOIj'nef. . equi'pment or \vorKing conditions as mentioned in the 
application by the per~on authorised shall constitute a breach of this authorization. 

5. The p~rs<?n a~thor!sed s.halI i~l'le~el{~ ; 'En;er~1nFY " Re~~.9_n.se ~rocedure (ERP) for whi<;h this 
authOrIzation IS bemg granted' considerIng' all site ' speCIfic pOSSible scenarios such as spill8ges. 
leakages; fire etc. and ,their possible impacts-and' also carry out mock drill in this regard at regubr 
interval of lime. ' 

6. The' person authorised shaH, dh}ply willi· the' provisions ou~(ihed in \/le Ccntral Pollution Contro l 
Board guidelines on "1{nplementiirg Liabilities for Environmental Damages due to Handling and 
Disposa l of Hazardous Waste ll,nd _Penalty". ,. ~ 

7. An application for the renewal 'dan authofizittion shall. be made as laid dowl~ under Ihese Rules. 
!{, Any olher conditions for complianc<;oas per- the. guidelines issued by the Ministry of Environment. 

For(!st and Climate Chailges or <;:entr~1 PolIl!tion Control Bqard (rom time to time. 
C). Annual return shall be filed by June, 30 th for the period ensuring ~ ( st March of Ihe year. 
10 !I is thc duty of the authorised person to take prior permission orlhe State Poilu lion Control 8(;:1rd tl' 

close down the facility. DINES)-l g~,;~~:[:,:;::;" 
. K UNtAR~~ ~;:;.:~~~~;2" 

Regional Officer Rohrak 
FOl' Hary31l3 State Pollution Control Board 
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National Ferlilizers Limiled 

(A Govern men t o r Ind ia Undertaking) 
Sibian Road, Bathinda - 151003 

Phone: 0164-2760630 (Direct), 2270261. 2760262 (PBX): Fax: 0164-2760270 
GST No. 03AAACNOl89N2ZD Ema il : gslava l@nn.co.in 

.:. il l f. NO.N FB: ST/D/24-25/Carbon Siu ny Regd. Post Date: 

MIs Shubham Sales Co., 
Bhiwani Road, 5.30 KM Stone, 
Rohlak - 1~4001 

2 1/08/2024 

Subjeel: Sale Order No. 393 dated 2 1.06.2022 for li ft ing of Carbon Slurry & Subsequent 
Amendment No. 1 dated 07. ) 0.2023 & Amendment No.2 dated 08.1 1.2023. 

Reference: Your Letter Dated 29/07/2024 regard ing request for time extension for complete 
. lilting of Carbon Material from Pond No. 1, 2 & 6. 

Dear Si r, 

This has reference to your above cited letter dated 29/07/2024. In this regard, it may be noted 

that in temlS of the Order, dated 13.03.2024 passed in O.A. 620/2022, an oral undertak ing 

was given by yOll, the addressee, to the Hon'ble NGT, committ ing to co llect, lift, transport. 

and util ize the entire quanti ty of Carbon Slurry (39,600 MT) lyi ng in the our premises by 

30.09.2024. 

Furthennore, in tenns of the Letter, dated 22.06.2024, sent by YO ll, the add ressee, reafTimled 

yo ur commitment to lift 100% of the materi al within the committed ti me. 

It is to mention that as per Clause No. 11.0 1 of NIT, you have to lift the carbon slurry on '~As 

is where is basis", 

Therefore, since the commitment I undertaking has been given by YOll, the add ressee to the 

I-I on'ble NGT, the proper authority to grant the extension w~uld be the Hon ' ble NGT and not 

by us. 

Thanking you, 

For & on behalf of 

National ertili zers Limi ted 

Chief Manager ( alerials) 

REGD. OFFICE : SCOPE COMPLEX. CORE· III. 7 INSTITUTIONAL AREA. LODHI ROAD. NEW DELHI 

522

Dell
Typewritten Text
Document-3

Dell
Typewritten Text



Punit Jain <punit.jain@nfl.co.in>

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. – I) available with M/s MSTC.

Punit Jain <punit.jain@nfl.co.in> Wed, Sep 11, 2024 at 4:53 PM
To: Keshav Arora <karora@mstcindia.co.in>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, Sandhya Batra <sbatra@nfl.co.in>

Subject: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. – I)
available with M/s MSTC.

Reference: Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/11/BATHINDA/20-21/22287 Dated
12/01/2021 for disposal of Carbon Slurry.

Against above referred E-auction, H-1 bid of M/s Shubham Sales Co., Rohtak has been accepted and Acceptance letter
dated 20/04/2021 and 1st DO for 13860 MT Carbon Slurry was issued to M/s Shubham Sales Co., Rohtak. Till date
Party has not completed the lifting of the auctioned material.

Further, with reference to the order dated 28.08.2024 passed by Hon’ble NGT in OA 620/2022 (Copy attached), you
are requested to Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd. – I) available with M/s MSTC at the earliest latest by 13/09/2024. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com

NGT Order Dated 28.08.2024
392K
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Punit Jain <punit.jain@nfl.co.in>

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. – I) available with
M/s MSTC.

Keshav Arora <karora@mstcindia.co.in> Tue, Sep 17, 2024 at 6:00 PM
To: Punit Jain <punit.jain@nfl.co.in>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>, cdgopn2@mstcindia.in

Dear Sir,

 

Kindly refer to your trailing mail. As per records, as on today 17-09-2024 at MSTC, Buyer M/s shubham sales co, Rohtak is dealing in Carbon Slurry with validity till 30-09-
2024 as per Haryana State Pollution Control Board Authorization Cum Passbook submitted by buyer at MSTC and found valid as on date.

 

सादर धन्यवाद,

 

के शव अरोरा

उप प्रबंधक

एम एस टी सी लिमिटेड, चंडीगढ़
कार्यालय

भारत सरकार की एक उद्यम

दूरभाष: 0172-
2584921/9830430434

 

 

 

 

Thanks and regards,

 

Keshav Arora

Deputy Manager

MSTC Limited, Chandigarh

Office

A Government of India Enterprise

Telephone: 0172-

2584921/9830430434

अस्वीकरण

 

इस ईमेल की सामग्री और कोई भी अनुलग्नक गोपनीय हैं और के वल नामित प्राप्तकर्ता (ओं) के  लिए अभिप्रेत हैं। यह कोई संलग्न नहीं करेगाप्रवर्तक या एमएसटीसी लिमिटेड या उसके
सहयोगियों पर दायित्व। इस ईमेल में प्रस्तुत कोई भी विचार या राय पूरी तरह से लेखक के  हैं और जरूरी नहीं कि एमएसटीसी लिमिटेड या उसके  सहयोगियों की राय प्रतिबिंबित हो।
प्रजनन, प्रसार, नकल, प्रकटीकरण का कोई भी रूप, इस ईमेल के  लेखक की पूर्व लिखित सहमति के  बिना इस संदेश का संशोधन, वितरण और / या प्रकाशन सख्ती से है

निषिद्ध। यदि आपको यह ईमेल त्रुटि में प्राप्त हुआ है, तो कृ पया इसे हटा दें और प्रेषक को तुरंत सूचित करें

 

Disclaimer

 

The contents of this email and any attachment(s) are confidential and intended for the named recipient(s) only. It shall not attach any

Liability on the originator or MSTC Limited or its affiliates. Any views or opinions presented in this email are solely those of the author and

may not necessarily reflect the opinion of MSTC Limited or its affiliates. Any form of reproduction, dissemination, copying, disclosure,

Modification, distribution and/ or publication of this message without the prior written consent of the author of this email is strictly

Prohibited. If you have received this email in error, please delete it and notify the sender immediately

[Quoted text hidden]

अस्वीकरण : यह संदेश गोपनीय एवं विशेषाधिकृ त है | यह ईमेल एवं इसके  साथ प्रेषित फाईलें, गोपनीय और के वल संबोधित व्यक्ति या संस्था के  उपयोग के  लिए हैं | यदि आपको यह ईमेल
गलती से प्राप्त हुआ है तो आप इस ईमेल का प्रसार, वितरण या प्रतिलिपि न करें, प्रेषक को तुरंत ईमेल द्वारा सूचित करें और अपने सिस्टम से इस ईमेल को हटा दें | प्रेषिती के  अतिरिक्त अन्य
किसी के  द्वारा किसी भी ढंग से इस ईमेल का उपयोग अनाधिकृ त है और ऐसा कोई उपयोग उपयुक्त कार्रवाई के  लिये उत्तरदायी होगा | 
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नेशनल फर्टिलाइजर्स लिमिटेड ने यह सुनिश्चित करने के  लिये समुचित सावधानी बरती है कि इस ईमेल में कोई भी वायरस न रहे,  तथापि इस ईमेल अथवा संलग्नक के  उपयोग से होने वाली
किसी भी हानि अथवा क्षति के  लिए एनएफएल जिम्मेदार नहीं होगा |

 

Disclaimer : This communication is confidential & privileged. This email and any files transmitted with it are confidential and intended solely for the use of the individual or entity
to whom they are addressed. If you have received this email in error you should not disseminate, distribute or copy the email, further notify the sender immediately & delete the
email from your system. Use of this email in any manner by anyone other than the addressee is unauthorized and shall be liable to take appropriate actions against such
usage. 

National Fertilizers Limited has taken reasonable precautions to ensure that no viruses are present in this email, however, it cannot accept responsibility for loss or damage
arising from the use of this email or attachment. 
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Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in> Sat, Sep 14, 2024 at 3:10 PM
To: "mirzapur9450314661@gmail.com" <mirzapur9450314661@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Dear Sir
 
Earlier, you participated in our auctions for disposal of Carbon Slurry under HWM
Rules-2016 - CAT. 18.2 SCHD-I.

In this regard, you are requested to confirm that currently you are working in the field of
Carbon Slurry disposal. In case you are working in this field, kindly submit your valid
authorization Certificate from Concern State Pollution Control Board enabling us to
contact / send you our future enquiries. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com
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Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in> Thu, Sep 19, 2024 at 10:18 AM
To: "mirzapur9450314661@gmail.com" <mirzapur9450314661@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Reminder:

Dear Sir 

Kindly refer to our trailing mail and telephonic conversation held on 14.09.2024. You are
requested to confirm that currently you are working in the field of Carbon Slurry
disposal. In case you are working in this field, kindly submit your valid authorization
Certificate from Concern State Pollution Control Board enabling us to contact / send you
our future enquiries. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com

[Quoted text hidden]
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Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in> Sat, Sep 14, 2024 at 3:10 PM
To: "shivamchemicals500@gmail.com" <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Dear Sir
 
Earlier, you participated in our auctions for disposal of Carbon Slurry under HWM
Rules-2016 - CAT. 18.2 SCHD-I.

In this regard, you are requested to confirm that currently you are working in the field of
Carbon Slurry disposal. In case you are working in this field, kindly submit your valid
authorization Certificate from Concern State Pollution Control Board enabling us to
contact / send you our future enquiries. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com
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Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in> Thu, Sep 19, 2024 at 10:16 AM
To: "shivamchemicals500@gmail.com" <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Reminder:

Dear Sir 

Kindly refer to our trailing mail and telephonic conversation held today. You are
requested to confirm that currently you are working in the field of Carbon Slurry
disposal. In case you are working in this field, kindly submit your valid authorization
Certificate from Concern State Pollution Control Board enabling us to contact / send you
our future enquiries. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com

[Quoted text hidden]
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Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Shivam Chemicals <shivamchemicals500@gmail.com> Fri, Sep 20, 2024 at 8:56 AM
To: Punit Jain <punit.jain@nfl.co.in>

Respected Sir,

As per our telephonic conversation and the information provided by you in the mail, I would like to confirm you that
currently I am working in the field of Carbon Slurry disposal. I would also like to bring to your notice that my current
authorisation certificate is under renewal. I could also get a new certificate if you provide us with an opportunity for carbon
slurry disposal for your future endeavours.

We guarantee you the best carbon slurry disposal services. Kindly provide us with the information about your future
carbon slurry disposal requirements.

[Quoted text hidden]
[Quoted text hidden]

अस्वीकरण : यह संदेश गोपनीय एवं विशेषाधिकृ त है | यह ईमेल एवं इसके  साथ प्रेषित फाईलें, गोपनीय और के वल संबोधित व्यक्ति या संस्था
के  उपयोग के  लिए हैं | यदि आपको यह ईमेल गलती से प्राप्त हुआ है तो आप इस ईमेल का प्रसार, वितरण या प्रतिलिपि न करें , प्रेषक को तुरंत
ईमेल द्वारा सूचित करें  और अपने सिस्टम से इस ईमेल को हटा दें  | प्रेषिती के  अतिरिक्त अन्य किसी के  द्वारा किसी भी ढंग से इस ईमेल का
उपयोग अनाधिकृ त है और ऐसा कोई उपयोग उपयुक्त कार्रवाई के  लिये उत्तरदायी होगा | 
नेशनल फर्टिलाइजर्स लिमिटेड ने यह सुनिश्चित करने के  लिये समुचित सावधानी बरती है कि इस ईमेल में कोई भी वायरस न रहे,  तथापि इस
ईमेल अथवा संलग्नक के  उपयोग से होने वाली किसी भी हानि अथवा क्षति के  लिए एनएफएल जिम्मेदार नहीं  होगा |

Disclaimer : This communication is confidential & privileged. This email and any files transmitted with it are confidential
and intended solely for the use of the individual or entity to whom they are addressed. If you have received this email in
error you should not disseminate, distribute or copy the email, further notify the sender immediately & delete the email
from your system. Use of this email in any manner by anyone other than the addressee is unauthorized and shall be
liable to take appropriate actions against such usage. 
National Fertilizers Limited has taken reasonable precautions to ensure that no viruses are present in this email,
however, it cannot accept responsibility for loss or damage arising from the use of this email or attachment. 
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Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in> Mon, Sep 23, 2024 at 2:39 PM
To: Shivam Chemicals <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Sir, 

Thanks for your prompt response. 

In this regard, you are requested to provide the following:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com

[Quoted text hidden]
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Punit Jain <punit.jain@nfl.co.in>

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. – I) available with M/s MSTC.

Punit Jain <punit.jain@nfl.co.in> Fri, Sep 20, 2024 at 10:08 AM
To: Keshav Arora <karora@mstcindia.co.in>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>,
cdgopn2@mstcindia.in

Dear Sir 

You are requested to provide all the previous registered buyers who participated /
registered for the auctions of the Carbon Slurry and also provide the contact information
(i.e. Mobile No., Email ID) if available with MSTC. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com

[Quoted text hidden]
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Ref: NFB/LAB/PPCB/ 2024 

To 
Environmental Engineer, 

Punjab Pollution Control Board, 

Zonal Office, Street No.12, 

Power House Road, 

Bathinda. 

A Navratna Company 

NATIONAL FERrill fi65:-LIIVlITED 
(A Govt. of India Undertaking) ~~_ 

Bathlnda Unit: Sibian Road, Bathinda - 151003 (Punjab) 

Ph.: 0164·2270220,2760200 

Fait: 0 164·2270463 

Dated: 23.09.2024 

Subject: Compliance of the Directions given by Hon'ble NGT in the matter OA 620/2022 titled as Kaushal 

Kishore vIs State of Punjab & Ors. 

Dear Sir, 

In reference to the subject cited above and the Order dated 28.08.2024 passed by the National Green 

Tribunal in OA 620/2022 titled as Kaushal Kishore Vishwakarma vs. State of Punjab and Drs. In terms of 

the order the following directions have been issued in para 52:· 

"In view of statutory provisions referred to above requiring time bound disposal of hazardous waste of 

carbon slurry and also the quantity lifted by respondent no. 5 so far, we consider it necessary to seek 

response from respondents no. 2, 4, 6,' 7 and 11 as to measures required to be t aken for suitably 

increasing the number of contractors for disposal of the quantity of carbon slurry stored by respondents 

no. 4·NFl,Bathinda and 7-NFl, Panipat within the period of 180 days in time bound manner w ithout any 

further extension of time." 

For compliance of the above directions, your good self is requested to provide the list of Licensed Contractors, 

registered with the PPCB, who in turn could help to expedite the process of lifting the Carbon Slurry from NFL, 

Bathinda within the period of 180 days in time bound manner. Presently, job of disposal of carbon slurry has been 

entrusted with MIs Shubham Sales, Rohtak but the disposal rate is very less. 

You are also requested to give a suitable time to discuss the measures required to be taken for increasing the 

number of contractors for disposal of the quantity of carbon slurry stored at the unit. 

Yours Tru ly, 

For National Fert ilizers Limited, Bathinda 

-X~ 
C",¥ Mf" I t..~) 

'< ... _.!...; :..;-­
",l<Q~k ~ : 11-11. ~-24. ~ - 201301 (3".'Q' . ).~:Jmi : 0120-2412383, J:mR:r : 0120·2412384 

Corporate Office : A-II , Sector - 24 , Noida - 201301 (UP), Tel : 0120-2412383, Fax: 0120 - 2412384 

~~: 'flli'tq <IIiMiR1 .<fIR - III .7, $~<O:~~ ~. tmh Us. ~ ~- llOOO3.c;pmi:Oll-24361252, ~: 011-2436155:: 
Regd. Office : Scope Complex Core -111,7 , Institutional Area, lodhi Road, New Delhi -110003 ,Tel : 011· 24361252, Fax: 011-24361553 

CIN : l748990~1974GOlOO7417 Website : htto:llwww.llatlonil lfertil lzergorn rI @niltionillfertilizers 

-'" __ • . /._.f,. , . 1 ... 1 

533

Dell
Typewritten Text
Document -13



Punit Jain <punit.jain@nfl.co.in>

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. – I) available with M/s MSTC.

Punit Jain <punit.jain@nfl.co.in> Wed, Sep 25, 2024 at 2:28 PM
To: Keshav Arora <karora@mstcindia.co.in>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>,
cdgopn2@mstcindia.in

Reminder: 

Dear Sir 

Kindly refer to our previous emails and telephonic discussion in the subject matter, You
are once again requested to provide all the previous registered buyers who participated
/ registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com

[Quoted text hidden]
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Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in> Wed, Sep 25, 2024 at 5:17 PM
To: Shivam Chemicals <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Sir 

With respect to trailing mail and as per telephonic discussion, you are once again
requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm. 

आपको धन्यवाद,

 

सादर

 

 

पुनीत जैन / PUNIT JAIN

उप प्रबंधक (सामग्री) / Deputy Manager (Materials)

उनके  लिए और उनकी तरफ से / For and on behalf of

नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459

ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417, Website: www.nationalfertilizers.com

[Quoted text hidden]
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_ 0 nat ionaltertilil"rs,comjour-products/carbon -.lurry/ 

" ,. , 
""" I 

Carbon Slurry 

Unit Name 

Bathinda 

2 Panipat 

Total Quantity lifted 

1.10tal Quantity of Carbon Slurry Lifted as 

on 29/09/2024" 5062.320 MT 

2. 101al Quantit~' of Carbon Slurry lifted 

during previous weel< (i.e. 23{09/2024 to 

29/09/2024) " 162.120 MT 

1. Total Quantity of Carbon Slurry Lifted as 

on 29/09/ 2024 " 3118.48 MT 

2. Total Quantit, of Carbon Slurry Lifted 

during previous weel< (Le. 23{09/2024 to 

29/09/2024) " 37.13 MT 

x 

e 
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National Fertilizers Limited 

(A Government of India Undertaking) 

Sibian Road, Bathinda, Punjab-151003 
(An 1SO-900I,fSO.14()()1 & OHSAS-ISOOt Certified Unit) 

11' : 0164·2 270261, 2760262,FAX: 2760270 

GST:03AAACN0189N2ZD 

E-mail: gslayal@nfLco.in 

URl: www.na tionalfertilizers.com 

~ ..... _"' ... 

Ref No.: NFB/ST/D/Carbon_Slurry Rcgd.lE-mail Dale: 30.09.2024 

Amendment No.3 to Sale Order No. 393 

MIs Shubham Sales Co. 
Bhiwani Road, 5.30 KM Stone, 
Rohlak- 124001 

Sub: - Amendment No.3 to Sa le Order No. 393 Dated 21.06.2022 for Lifting of Carbon 
Slurry. 

Ref:- I. Sa le Order No. 393 Dated 21106/2022 for lifling of Carbon Slurry. 

2. Sale Order Amendment No.1 dated 07/10/2023. 

3. Sale Order Amendment No.2 dated 08/1 1/2023. 

Dear Sir. 

Following amendments to our above Sale Order is hereby authorized: 

1. Lifting Period for lifting of complete Carbon Slurry is extended upto 24/02/2025. 
2. Ground rent waived off till 24/02/2025. 

All other terms & conditions of Sale Order and subsequent Amendments shall remain 
unchanged. 

Thanking You, 

Yo urs Faithfu ll y. 
For & o'n behalf of 
National Fert ilizers Ltd .. 

,, !~ 3 0\,,\>11 
'.f€'I <R~ (llTl!1IT) 

REGD. OFFICE: SCOPE COM PLEX, CORE-[II , 7 [NSTITUTIONA L AREA, LODHI ROAD. NEW 
DELH[ - [ [0003, Tel: O[ [-24360066, FAX: 2436 [ 553, CIN: L74899DL [974GO[0074 [7. 
Website: www.nationalfcnilizers.com 
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